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IN THE CENTRAL ADMINISTRATIVE TRIBLY
PRINCIPAL BENCH

NEW DELHI
#an

0.A.No. 798/94. 7 Date of dacision. 212 Ak

Hon'bls Smt. Lakshmi Swaminathan, Member (Judizial).

Smt, K, Nirmal, :

W/o Shri S, Kumar,

Residant of C-401,

Saraswati Vihar,

Delhi-110 034, . ceco Applicant

(By Advocate Shri Parmeshuari Sahai)

vaersugs

1« Union of India,
through the 3acratary
of Education, Govt. of National
Capital of Territory of DOelhi,
014 Sscretariat, Dslhi,

2. Director of Education,

Government of N.C.T.D.,
'01d Sscretariat,
Delhi,

3. Principal, '
Govt. (Comp) (M) Girls,
Sr., Sec. School, Vikaspuri,
New Dalhi-110 018, .eos HRsspondents

(By Advotate Shri Jog Singh)

0O RDER

[_Hon'ble Smt, Lakshmi Swaminathan, Mamber (JUdiciaE);é

'Ths applicanﬁ, who has retired as a Taachdr‘f
from Government (Comp) (M) Girls Senior Secondary
School, Pratap Nagar, on 18,11.1992, hes filad this
application for ths following reliefs ¢~

(i) That all oensionary bsnefits i.s.
pansion, gratuity and commuted valu=e
of pension may be paid to the appli-
cant immediately along with intsrest
for late payment at 18% par annum
from the dats of retirement till tha

date of payment.
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(ii) In case of further delay, provisional
pension, gratuity stc. may be paid
to ' her.

(iii)  Any othsr relisef,

The facts of this.are not disputed with regard tn ths |

ratirsment of ths applicant uho had sought voluntary

" rotirement w.s.f. 18.11.1992. The respondents, in

their reply filed on 20.10.1994, state that the

applicant had alrsady besn paid the ratiral banefits/

duassas under $-

(1)

(2)

(3)

(4)

(5)

C.G,£.1.8. vide bill no, P-151,

datad 20,12.93 for Rs,2896/- paid

on 5,1.94. ‘

Cradit of E,L, vide bill no. P-116,
dated 14,1093 for f. 1238/~ paid

on 5,1,94,

E.0.L, converted in E.L, payment made
vide bill no, P-117, dated 14.10,93
for B, 8393/~ on 5.3,94,

G.P.F, final uithdrawal vide bill no,
P-155, dated 7,2.94 for &. 145657/-
paid on 5.3.94. =
Paymet of commutation of psnsion for
R, 67988/~ and R, 46850/~ as qgratuity
already been paid on 17.5.94 uhich was
recaived by Sh, Sushil Kumar, the hus~

band of the retired smployse,
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The respondents have tried to exp;ain the dglay in thgi‘ -
paymenESQﬁ.the groundlﬁhat the same was possible only
afPter ths issue of 48 days leavs on medical qrounds iﬁ:‘ﬁ»
lisu of extraordinary leave as requssted by ths applic§ﬁ£;

was settled after the mesting held with the aspnlicant's
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husband on 13th Ssptembsr, 1993, 0On the other hand,

-3

the applicant has submitted that all her pension papﬂrs
had besn completed and submitted to the respondents
as early as 23.11,1992 which had bean recsived by
them on 25.11,1992 (Annaxure B), Tbe l2arned counsal
for the applicant has urged that the delay in making
paymant of the retiral bensfits due to ths abglicant
has causad mental harrassment and agony £3 hep
for no fault of the applicant,
2, 1 have heard both the learnsd counssl and
perussd ths records, This appsars to be a case whers
umgacassarily
the respondents hava[bslaysd payment of the ratiral
beneFlts to the applicant for more than one y=ar for
even on ths undisputed amounts.
no justifiable reasonsy The reasons for tha dslay
given by tha raspondents . ¢ attributable to ths cone
version of 48 days lsavo on modical grounds in lisu of
laave,
oxtra-ordinary Ars. in no way justifiss the delayad
payment of the othsr retiral bsesnefits to tho asplicant
like gratuity, commutation of pension, G,P.F, stc.
It is ;iaekfurthsr noticed that it was only after tha
applicant filed this 0.A. on 15,4,1994 that scma of the .
retiral bsnefits had been paid teo her on which admi%tédlé ‘
there has bsen no disputs whatsosver,
3, In the fPacts and circumstances of the casc ihiszj
succeeds and
appliecatinn / -: the applicant is entitled Por
12% interest per annum on the dalayed payments relating

to her retirel benefits, i.s. pension, gratuity,

commuted valus of pension, G,P,F, aecummulation; lsdvy
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oncashment and other retiral bensfits from tho dats of

retiremaent till tho date of payment. Tha respondents

are directed to make paymsnt of the intersst amount

to the applicant within two months of the resceint of
a copy of this order,

4, The application is alloved. Costc 49 also

auorded in Pavour of ths applicant against the res=

pondents uhich is quantified as R 500/=4

dék*%Q;;g;uAﬂ;Zﬁ%j;,L,/

(Smt. Lakshmi Swaminathan}
Member (Judiciol)




